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TR Applicant 3
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1. Tha Telecum'Dist;ict Manager, Anantapur.
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QA 130{96. : Ot, of Order:2-2=96.

(Order passed by Hon'bla Shri R.Rangarajan,
Mamber (A) ).

s

The applicant in this 0.A. was engaged as Ca;ual Mazdoor
with effect from‘8-5-1993 under the Respondent Na.1f He was
caﬁtinued in that capacity till 30-11-94. He was dis-engaged
thereafter. Thereby he has complated 300 days of Casual

Sarvice.

2 This 0.A., is filed praying for a2 declaration that the
applicant is entitlad for re-angagsment as Casual Nazdonr
under the control of the Telecom District Manager, Anantapur
in terms of the various instructions issued by the Uirector
General Telecommunications ard also as per Lr;Na.TA/LC/1-2/III
'dt.§1-1o-91 and Lr.Ne.TA/RE/20-2/R1lgs/Corr dt,22-2-93 issued .
by the Chief Genarai Manager Telecommunications, Hyderabad

by holdiﬁg the acticn of the respendents in not re-angaging
him as illegal, arbitrary, discriminatory and vielative of

Articles 14 and 16 of tha LConstitution,

3. The applicant has to bas prefered in preference to frash
candidates from the open market, if there is wex need for
re-sngagement for casual labourers in future due to work

load. As tha applicant had completed only'iégﬁdays of service

which is not a considerable service, the absanse cannot be

condoned. :
>
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4. In the result, the following direction is given :=

"The applicant should be re-sngaged

in the same Unit from which he was

‘dis-engaged last if thera is work

! in future in preference to freshers

. from the ppen market. .In casa, if
the applicant is re-engaged in pur-

suance of this direction, none who
~ is already in Cgsual Service will be

ratrenchad.”

5., The Original Applicetion is ordered accerdingly at the

admission stags itself. No order as tec costs. 4?

d\r\}/iﬂ m\m\
(R.RANGARAJAN) (V.NEELADRI RAD) k

Membsr (A) Vice~Chairman

Dated: 2nd February, 1296.
Dictoted 1in Open Lourt,
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DEPUTY REGISTRAR{I)

To

1. The Telecom District Manager,
Ananthapur, '

2. The Chiaf Genesral Manager,
Telecom,Doorsanchar Ghavan,
Hydarabad.,

3. One copy to Mr;K.Uenkaﬁesuar Rag,
Advocate,CAT,Hyderabad,

4, One copy to'M;:N:R.Devraj,Sr;ﬁGﬁﬁ, ~
CAT,Hyderabad.

5. One copy to Librery,CAT,Hyderabad,

64 One spare copy.
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IN THE CENTRAL ’>DMINISTRATIVE TRIBU\tAL

HYLERABALD BE\ICH AT HY DERABAD

/’
THE HON'BLE /MR «JUSTICE V,NEELADRI RAO
/ VICE CHAIRMAN

]

\j . AND

THE HON'BLE MR.R.RANGARAJAN s M(A)

Dated: o?- Q -1996

, ORDER/JUII;MENT' X '

Dismissed as withdrawn.

M.MR-Ao/CCA.N.C_)Q . .l
in

0.A.No. /,‘30/?5

T.A.No, ' (w.p.No.

Admifted and Interim directions

issuel. .
Y gmﬁmd

~f with directions.

D:.smlssed or default.

Ordered/Rejer:teﬁ e
No. -order as td\costs.
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